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HARYANA GOVERNMENT

EXCISE AND TAXATION DEPARTMENT

Notification

The 28th March, 2006

No. S. 0. 37/H.A. 6/2003/Ss. 2 and 55/2006.—In exercise of the powers
conferred by sub -section (1) of section 55 read with clauses (e) and (zo) of sub-
section (1) of section 2 of the Haryana Value Added Tax Act, 2003 (Act 6 of 2003),
the Governor of Haryana hereby appoints Flying Squad Officer, working in the
Excise and Taxation Department, Haryana to assist the Commissioner and author-
ises him to exercise the powers and perform the duties of assessing authority and
taxing authority within the meaning of above said clauses of this Act throughout
the State of Haryana.

L. S. M. SALINS,

Financial Commissioner and Principal

Secretary to Government, Haryana,

Excise and Taxation Department.


